Government of India

Government of India
Ministry of Commerce and Industry
Department of Commerce
Directorate General of Foreign Trade
Udyog Bhavan, New Delhi.

Policy Circular No.05 / 2004-2009 Dated, the 15th October, 2004
To,

All Licensing Authorities,
All Commissioners of Customs,

Subject: Requirement of Type Approval Certificate in terms of Import Licensing Note No. (7) to Chapter 87 of the
ITC(HS) Classification of Export and Import items, 2004-2009.

Several representations have been received from the trade seeking clarification on whether a Type Approval
Certificate from a country other than the country of origin can be acceptable for the European Union.

It is hereby clarified that the Type Approval Certificate is required to be issued as per EEC directive 70/156/EEC
by one of the testing agencies notified in Policy Circular No.26 dated 9.2.2004. For the European Union, a certificate
from the country of origin need not be insisted upon. However, the certificate must come from a signatory country to
the 1958 Agreement under WP 29. A list of such signatories is available at web site: www.unece.org.

This issues with the approval of Director General of Foreign Trade.

(Pratima Dikshit )
Joint Director General of Foreign Trade

(Issued from F.N0.01/93/180/1483/AMO3/PCIA)
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